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Honb1e Pr P 11 Trivedi .. 	Vice Chajrjpn 
hon'ble r P P Josh! 	.. 	Judicial iJer1or 

17/211987 

Heard icarned a-dvccte hr. Padhya fcr the 
applicant. Leither the respondent Pr Chiranjilal 
nor his advocate appear. The impugned order enclosed 6 
at 	dated 7th February, 1927 is only pcstinr the 
petItioner Shri If 	Parhar after his training from 
Patlern to .ajkot and on the face of it it is not his 
transfer from Patlarn to 	-ajkot. The respondent 	hri 
Ch:ailal had in another case come up to the Tribunal 
and hiis transfer ord-rs have been quashed.. This is 
-in application directly chaliangthe posting of Pr. 
-hiranjilal at liehsana. The application 	 has 
no merit a#O there is no difficulty in ialJlirontino 
the orders of pcstinq the applicant at 	ajkot after 
is tlFlnlo 	at 	a1tam. 	- pplict1ori thercfcre disrassec. 
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